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The fOllowlng message deted U2.08. 19“6 addressed to
the™Hon'ble Speaker, Delhi’ legis ative Assembly .was recelved
from the ‘Deputy Commissioner of Police, North‘District, Delhi

on 02.08.96 3=, :

"I’ have the honour to inform you that I have found
it my duty in the exercise of my powers under-: section
65 of thz Delhi Police Act, 1978, to direct that
She Deep Chand‘3andhu, Sh. Jag Parvesh Chandra,
" ‘Smt. Tajdar Babar, She Mukesh Sharma, Smt. Krishna
Tirath, Sh. Prem Singh, Sh. Ajay Maken, Sh. Raj Kumar
_ Chauhan, Dr. A.K. Walia, Sh. Shish Pal, Sh. Parvez
Hashmi, Sh. Brahm: -Pal, Members of vidhan Sabha,
. Delhi be removed. frcm the Vidhan Sabha precincts
for not obeying the reasonable directions of the
asstt. commissioner of’ Police, Civil Lines, Delhi
-and Sh. P.Ne Gupta, Secretary(Li) who has given in .
. writing by 1ettef No.r-19{45“/94—1n/ ‘dated ¢.8.96-

; The above Members of Vidhan Sabha were

. accordingly removed from vidhan Sabha precincts
at. 1.50 P.M.:today on 2 August, 96 detained at
PSe Civil Lines ‘for 25 minutes and released on
the same day at 2.15 P.M. after thay agreed not
.to Squat or sit on ctharnas" :
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